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 of  building  a  national  consensus,  while  acknowledg-
 ing  the  general  support  received  from  them  so  far.
 This  would  also  be  the  strongest  and  most  sincere
 message  that  could  go  from  the  people  and
 leadership  of  the  country  as  a  whole  to  the  people
 in  the  State  of  Jammu  &  Kashmir.

 SHRI  JASWANT  SINGH  (Chittorgarh)  :  Sir,  |  am  not
 repeating  this  morning's  discussion.  But  when  and
 how  would  you  be  permitting  a  discussion  on  the
 Statements  because  the  other  House  will  take  it  up
 today  itself  ?

 MR.  SPEAKER  :  We  can  discuss  it  and  we  can
 decide  as  soon  as  it  is  possible  for  all  of  us,  any  time,
 but  |  will  discuss  with  you  all  in  my  Chamber.

 14.05%  hrs

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL)

 [English]
 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF

 FINANCE  (SHRI  M.V.  CHANDRASHEKHARA
 MURTHY)  :  On  behalf  of  Dr.  Debi  Prosad  Pal,  |  beg to  present  a  statement  (Hindi  and  English  versions)
 showing  the  Supplementary  Demands  of  Grants  in
 respect  of  the  Budget  (General)  for  1995-96.

 [Placed  in  Library  See  No.  LT.  8186/95]

 14.06  hrs
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 [English]
 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF

 FINANCE  (SHRI  M.V.  CHANDRASHEKHARA
 MURTHY)  :  On  behalf  of  Dr.  Debi  Prosad  Pal,  |  beg
 to  move  for  leave  to  introduce  a  bill  to  provide  for
 regulations  of  despositories  in  securities  and  for
 matters  connected  there  with  of  incidental  thereto.

 MR.  SPEAKER  :  The  question  is  :

 “That  leave  be  granted  to  introduce  a  Bill  to
 provide  for  regulations  of  depositories  in  securi-
 ties  and  for  matters  connected  there  with  or
 incidental  thereto.

 The  motion  was  adopted**
 SHRI  M.V.  CHANDRASHEKHARA  MURTHY  :  |

 introduce  the  Bill.

 *  Published  in  the  Gazette  of  India,  Extraordinary,  Part
 ll,  Section  2,  Dated  28.11.95.

 **  Introduced  with  the  recommendation  of  the  Presi-
 dent.
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 14.07  hrs.

 [English]

 DEPOSITORIES  ORDINANCE

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF
 FINANCE  (SHRI  M.V.  CHANDRASHEKHARA  MUTHY):
 On  behalf  of  Dr.  Debi  Prosad  Pal,  |  beg  to  lay  on  the
 Table  an  explanatory  statement  (Hindi  and  English
 versions)  giving  reasons  for  immediate  legislation  by
 the  Depositories  Ordinance,  1995.

 [Placed  in  the  Library  See  No.  LT.  8187/95]

 ANNOUNCEMENT  BY  SPEAKER

 14.08  hrs.

 [English]

 Re;  Copies  of  Presidential  Proclamation
 and  Governor's  Report  in  Relation  to  the

 State  of  Uttar  Pradesh

 MR.  SPEAKER  :  ।  connection  with  the  discussion
 of  the  Statutory  Resolution  regarding  approval  of  the
 Proclamation  issued  by  the  President  under  article
 356  of  the  constitution  in  relation  to  the  State  of  Uttar
 Pradesh  in  the  House  today,  copies  of  the  Proclama-
 tion,  Orders  issued  in  pursuance  of  the  Proclamation
 and  the  Governor's  Report  are  available  at  the
 publications  Counter.

 Member  may  please  collect  copies  thereof  from
 the  Publications  Counter.  Now  the  House  Stand
 adjourned  for  much  till  3.15  P.M

 14.1  hrs.

 The  Lok  Sabha  then  adjourned  for  Lunch  till
 Fifteen  Minutes  past  Fifteen  of  the  Clock.

 [English]

 15.22  hrs.

 The  Lok  Sabha  re-assembled  after  Lunch  at
 Twenty-Two  Minutes  past  Fifteen

 of  the  Clock

 (Mr.  Deputy-Speaker  in  the  Chain
 MATTERS  UNDER  RULE  377

 MR.  DEPUTY-SPEAKER  :  We  shall  now  take  up
 Matters  under  Rule  377.

 (i)  Need  to  Expaedite  the  Setting  up  of  A  high
 power  TV  Transmitter  at  cannanore,  Kerala

 SHRI  MULLAPPALLY  RAMCHANDRAN
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 (Cannanore)  :  5,  Although  assurance  by  the  Govern-
 ment  to  set  up  a  High  Power  T.V.  Transmitter  at
 .Cannanore  in  Kerala  was  given  a  long  time  back,  the
 work  on  the  same  is  yet  to  commence.  The  people
 are  deeply  disappointed  of  work  on  this  inordinate
 delay  in  commencement  of  work  on  this  prestigious
 project.  The  benefit  of  this  transmitter  is  expected  to
 reach  out  to  several,  lakhs  of  people  even  in  the
 neighbouring  districts.

 |,  therefore,  urge  upon  the  hon.  Minister  for
 Information  and  Broadcasting  to  give  the  matter  urgent
 attention  and  ensure  early  commencement  of  work  on
 the  promised  T.V.  transmitter  at  Cannanore.

 (ii)  Need  for  Early  Settlement  of  the
 Problems  of  People  Ousted  as  a
 result  of  Acquisition  of  their  Land  by
 Western  Coalfields  Limited  in
 Chandrapur  District  of  Maharashtra

 SHRI  SHANTARAM  POTDUKHE  (Chandrapur)
 Sir,  Western  Coalfields  Limited,  whcih  is  ०  subsidiary
 of  Coal  India  Limited  has  acquired  the  land  of  the
 farmers  from  the  Padmapur,  Bhatali,  Mingaon,  Sastri,
 Gowari,  Bhadangpur,  Pauni,  Kawadi  and  Ghugus
 villages  of  Chandrapur  district  of  Maharashtra,  for  its
 various  projects.  Near  about  4,782  families  from
 these  villages  are  affected  due  to  land  acquisition  by
 Western  Coalfields  Limited.  The  persons  of  these
 villages  affected  by  the  project  are  damanding
 payment  of  reasonable  compensation  for  agricultural
 land,  rehabilitation  of  villagers  because  of  acquisition,
 and  employment  opportunities  to  the  affected  per-
 sons.  Although  several  meetings  have  been  held  in
 the  past  between  the  Coal  India  authorities  and  the
 State  Government  of  Maharashtra,  nothing  concrete
 has  come  out  yet.  Government  of  Maharashtra  has
 approached  the  Ministry  of  Coal,  Government  of  India,
 with  their  recommendations  to  break  the  impasse
 insettling  the  problems  of  the  land  oustees  and  the
 matter  is  pending  with  the  Government.

 |  urge  upon  the  Central  Government  to  take
 immediate  decision  in  this  matter  so  that  the  problems
 of  the  land  oustees  are  sorted  out  without  delay.

 (iii)  Need  to  set  up  ०  Full-Fledged  Circle
 Office  or  Archaeological  Survey  of
 India  in  Kerala

 PROF.  SAVITHRI  LAKSHMANAN-  (Mukunda-
 puram)  :  Sir,  Kerala  has  a  rich  collection  of  cultural
 monuments  in  the  form  of  temples,  churches,  syna-
 gogues,  mosques,  palaces,  forts  etc.  These  are
 decaying  by  way  of  demolition,  reconstruction  and
 material  decay  due  to  want  of  proper  conservation.
 Even  after  125  years  of  its  existence,  Archaeological
 Survey  of  India  is  also  not  able  to  cover  the  whole
 of  the  country,  as  far  as  excavation  and  exploration
 of  ancient  histrocial  sites  are  concerned.  Then
 archaeological  Survey  of  India  does  not  even  have
 its  full-fledged  Circle  for  the  State.  Almost  every  State
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 in  India  has  a_  full-fledged  Circle  Office  of  the
 Archaeological  Survey  of  India.  Circle  Offices  mooted
 along  with  Kerala  have  become  functional  .at  Jaipur,
 Chandigarh,  Luknow  and  Guwahati.

 |  request  the  Union  Government  to  give  priority  this
 year  by  providing  appropriate  financial  resources  for
 setting  up  a  new  Circle  Office  of  Archaeological
 Survey  of  India  in  Kerala.

 (iv)  Need  to  withdraw  move  ५0  Shift
 Directorate  of  Regional  Publicity  from
 Ranchi,  Bihar.

 [Translation]
 SHRI  RAM  TAHAL  CHOUDHARY  (Ranchi)  :  Mr.

 Deputy  Speaker,  Sir,  under  Ruel  377,  |  would  like  to
 inform  that  many  offices  of  the  Central  Government
 located  in  the  tribal  areas  of  Chota  Nagpur  and
 Santhal  Parganas  of  Bihar  are  being  shifted  else-
 where.  This  move  is  adversely  effecting  the  develop-
 ment  work  of  this  area.  The  Government  sets  up
 offices  in  these  areas  after  extensive  survey  etc.  at
 many  levels.  These  Offices  function  for  some  time  and
 thereafter  are  shifted  elsewhere.  The  regional  office
 of  Science  and  Technology,  the  Press  Notice  Office.
 Film  and  Studio,  National  Film  Development  Corpo-
 ration,  Railway  wagon  factory,  two  Kendriya  Vidyalaya
 Examination  Committee  Cells  and  Civil  cell  of  A.IR.
 have  similarly  been  shifted  from  Ranchi.  Now,  it  is  the
 turn  of  Directorate  of  Regional  Publicity.

 The  Federation  of  Central  Government  Employ-
 ees  have  launched  an  agitation  against  this  move.
 Such  situations  give  birth  to  problems  like  that  of
 Jharkhand.  Hence,  |  urge  upon  the  Central  Govern-
 ment  not  to  shift  the  Directorate  of  Regional  Publicity.

 (४)  Need  to  augment  crushing  capacity  of
 Sugar  Mills

 SHRI  AMAR  PAL  SINGH  (Meerut)  :  Mr.  Deputy
 Speaker,  Sir,  there  is  a  large  scale  production  of
 sugarcane  in  my  constituency.  The  whole  yield  of
 sugarcane  could  not  be  crushed  even  after  running
 mills  till  20th  August  in  1991-92.

 Whereas  in  1995-96  there  has  been  a  35  percent
 increase  क  sugarcane  production  as  compared  to
 that  of  last  year  and  50  percent  increase  as
 compared  to  the  production  of  1991-92.  The  sugar-
 cane  crop  of  the  farmers  will  be  left  uncrushed  even
 after  running  Sugar  mills  upto  August  in  case  the  mills
 are  not  accorded  permission  for  augmenting  their
 crushing  capacity  commensurate  to  sugarcane  pro-
 duction.

 The  farmers  of  my  constituency  are  incurring  huge
 losses  because  they  are  getting  only  Rs.45_  per
 quintal  as  procurement  price  for  their  crop  at  Kolhus
 and  crushers  in  place  of  Rs.  75  per  quintal  owing  to
 excessive  production  of  sugarcane  which  has  over-
 loaded  the  Mawana  Sugar  Mill.  The  Sugar  Mill  of  my
 constituency,  Mawana  has  also  augmented  its  capa-
 city.


